
OPEN 0(..UAT 

0ENT1AL ADMINISTAATIVE TRI3UNAL 
ALLAHABAD BEN0H ALLAHA3AJ. 

Allahabad, this the 28th day of April, 2004. 

QUOAUM : HON. iviA. JU6II0E.  S.A. SINGH, V.0. 

HUN. MA. D. A. T-D4AAI, A..  

AEV.A. NU.132 of 2003 

in 
0.A. NU. 133 of 1997 

Union of India & Cthers   	Eeview Applicant 

Versus 

M.A.: Khan ...... 	 .......Eesponaent 

ORDER 

IN HUN. bal. JUs ME 6.A. SIN6H V.0. 

Having heard Sri k. tha1eKar, learned counsel for 

the review applicant, we are of the view that toe Tribunal 

cannot proceed on the review application unless toe legal 

representatives of the deceased applicant in U.A. are brough 

on record. The original applicant has died in the year 

2002 as alleged in O.A. whereas the U.A. was decided on 

4.9.2003 which has to be decided after notice to the legal 

representetives of the Oeceased. 	ri A. bthalekar, however, 

submits that he does not propose to briny the leyal zapre-

sentatives as it is not neceseexy to bring them on record. 

voe are afraid that this cannot be accepted. 

2. 	In that view of the matter, the review application 

is dismissed. 
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